
IN THE CENTRAL AOWINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

NCU DELHI.

OA 1511/92

New Delhi this the 7th day of Duly, 1997.

Hon'ble Shri S.R. Adige, nember (A)

Hon'ble Smt.Lakshmi Suaminathan, Member ( D)

Shri B.S. Gupta
s/o Late Shri 3.S. Gupta
Retired Under Secretary
Rasearch and Analysis liling,
Cabinet Secretariat^Neu Delhi.
R/0 320 SFS ApartmentsfHauz Khas,Neui Delhi-16

(By Advocate Shri K.B.R.Pillay )

Vs.

1, Union of India
through the Secretary
Research and Analysis lining
Cabinet Secretariat,Room No, 8-8,
South Block,New Delhi-11

2. Shri P.Seshaiah,
Dolnt Sec re tary(Tela.)t
Research and Analysis Uing,
Cabinet Secretariat,Room No, 8-8,
South Block, New Delhi-11

,., Applicant

(By Advocate Shri K.R. S achdeva )

ORDER (ORALl

(Hon'ble Shri S.R, AJige, Meirtber (A)

Heard.

2. Admittedly,the applicanti revision petition dated

B.12.1992)has not yet been dispoaed of by the respondents,

3. Ue dispose of this Revision petition, with a direction

to the respondents, to dispose of applicait's revision petition

dated 8.12,1992, by a detailed reasoned and speaking order after

giving the applicant a reasonable opportunity of being heard,

within throe months from the date of receipt of a copy of this

order,
»

3, In this connection,applic ant's counsel Shri Pillay also

states that the respondents have passed order dated 12.1,1993

treating the period of suspension from 17,3,69 to 30,6,90 as
o

duty^^for the limited purpose of counting of pension^ without giving

/Z

Respondents
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the applicant, notice as prescribed under Rule 54«8,

4. Respondents should also deal with this contention o^he
IThfttt tfK flfd

applicant, in theiry^revision petition*

5* 0*A* disposed cf as above* No costs*

^ fo. .
(S«t*Lak8hmi Swaminathtfn) (s*R,/¥tii9e/)

Member (3) Member (A)

sk


